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publication the Central Electricity Regulatory Commission
hereby makes the following regulations to amend the
Central Electricty Regulatory Commission {ierms and
Conditions for Tariff determination from Rencwable Energy
Sources) Regulations, 2009 {hereinafter referved to as the
Principal regulations), pamely :—
1. Shorttitile and commencement
{17 These regnlations may be called the Central
Electricity Regulatery Commission (Terms und Conditions
fos Tariff determination from Renewable Energy Sources)
i First Amendment ) Regulations, 2010.
{2) Thereregulations shall come into force from the
date of tleir publication in the Official Gazette.
2. Amcndment to Regulation 8 of the principal
regulations
I Regulation ¥ of the prmicipat reenlations the
exiting Clause (27 shudi be renumbered as Clause 13) und
the Tollawing shall be inserted as Clavse (2)
“(2) notwithstanding anvihing contimed i these
reguldtions,
(i) the generie taritT determined for Solar PV
projects based on the capital cost and other
norms applicable for the vear 2010-11 shall also

apply for such projects during the vear
2011-12; and

(by the generic taritt determined for Sotar thermal
projects based on thy vupital cost and ather
norms for the vear 2010- 11 shalbabso apply for
such projects during the vears 200120102 wndd
2012-13:

Provided that (i) the Power Purchase Agrcements in
respect ofthe Solar PV projects and Solar thermal projects
as mentioned in this clause are singed on or before 3 st
March, 2011: and (ii) the entire capacity covered by the
Power Purchase Agreements is commissioned on or betore
3lst March, 2012 inrespect of Salae PV projevts and onor
before 31st March, 2003 by respect of Solar thermal
projects.”
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Faot Note : 'The principal regulations were published inthe
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